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Learned Counsel for the parties are present. Learned counsel for the applicant
intervener has filed the compliance report in terms of the order dated 26 July 2016 of this
Tribunal. Learned counsel for the parties seek and are given 2 weeks time to file the reply to the
said report. What comes to the fore from the perusal of the order dated 2™ June 2016, is that
the respondent number 2 was directed to hand over the papers duly signed of 15% subsidy to
the total capital expenditure to the applicant petitioner so that further funds may flow to the
company. Learned counsel for the respondent number 2 has handed over the requisite papers

(in original) to the learned counsel for the petitioner and the photo copies thereof have been
taken on record.

List on 28.09.16.
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